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Saturday, September 22, 1860,

PRESENT :

The Hon’ble the Chief Justice, Vice-President,
in the Chair.
Hon'ble Sir II. B. E. | A. Sconce, Esq.,
Frere, Hon’ble Sir C. R. M.
Hon’ble C. Beadon, Jackson,

1. B. Harington, Esq., an
H, Forbes, Esq., C. J. Erskine, Esg.

RECOVERY OF RENTS (BENGAL)

Tue (CLERK presented to the Coun-
¢il a P tition signed by one Doyl

Chand Ghose, of Nuddea, concerniug

Section XXX Act X of 1859 (to
amend the law relating to the re-
covery of Rent in the Presidency of
Tort William in Bengal), and ob-
served that a Bill had already been
brought in on the suhject of the prayer
cor tained in the Petit on.

Tir CLERK also presented a Peti-
tion from the Indigo Planters’ Asso-
¢ ation, praying for the repcal or altera-
tion of the same Act.

Mn. SCONCE moved that the peti-

tion be printed.
Agre. d to.

PENAL CODE.

Tne CLERK reported to the Coun-
d a communica-
tion from the Home Department, for=
warding copy of & letter from the Secre-

tary to the Government of the North-
Western P:ovinces on the subject of
the transhtion of the Indian Pecual
Code into IIindoostanee.

ON TO THE FRENCIH

EMIGRATI
COLONIES.

»nted the Rep rt

eo on the Bill

late the Emi-

to the

Mr BEADON pres:
of the Select Committ
« to authorize and regu
gration of Native laborers

French Colonies.”

LICENSING OF STAGE CARRIAGES.

M=z. IIARINGTON in moving
the first reading of a Bill ¢ for licensing
and rogulating Stage Carringes,” said
ho would preface his statement of the
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object and reasons of this Bill, by re-
marking that the Bill was introduced
in the interests of humanity. For
some time past great complaivts had
been made ot the excessive cruelties
practised on the horses—he should
more correctly style them the diminu-
tive ponies—which were employed to
draw the heavy and generaily over-
laden carriages of the varicus dawk
Companies on their loug journeys, and
he had again and again been asked and
urged to introduce a Bill for vegulating
those carriages in crder to utastop
to the cruelties complained of. = A dis-
inclination to adopt any measure which
might interfere with the conv nience
of travellers in a country i which,
except on railways and in the river
steamers, 4 journey was always more
or less a series of discomforts, dillicul-
ties, and vexatious annoyances, and
which might, at the same tme, have
tho effeet of diminishing the profits of
the dawk Companies and of throwing
obstacles in the way of thair carrying
on their business in a satisfactory
manner, in so far as the public was
concerned, had hithe to deterred him
front yroposing any legi lation of the
nature desired, and here he felt that
it was only an act of just'ce to the pro.
prictors and anagers of the various
dawk Companies, particulnrly those of
the longest standing, that he rhould
declare his opinion that the Indian
public was under gr at ob’igations to
themn for the energy and spirit which
they Fad displayed in establishing
those Compan es, for their unremitting
exertions to promote in overy way in
their power the convenier ce of those
who travelled by their curriages, and
for the immense improvements which,
amidst very great difliculties, they had
been tie means of introducing in in-
land travelling in this country. He
was sure that all who had had the sumo
expericnee as himself in travelling in
Indin, whether by palanqueen or car-
ringoe dawlk, would heartily concur in
what he had just stat d as to the bene-
fits which had been conferred on the
Indian community by thoe various dawk
Companies. But the complaints to
whic}\ he had referred had Jately been
reiterated from varvious quartors and

Mr. IHarington
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they had come before him 10 ﬂ“‘(;'ell
form that, believing them to (')gdllt]
founded, he considercd it to be hlo ke
as o Member of this Legishtur® are?
noticeof them and to proposo ft'c:ullwﬂ)'
whatappeared to be the only ety
of putting a stop to the p’m_’t”(' il
plained of.  Ile had according y’oftllB
the aid of the learne! .(‘10!' e
Couneil, prepared the Bill; "] firt
ho should presently move "7t
reading. Perhaps he could 100 1, o
deseribo to the Council the :(cd 0
things which this Bill wnﬂil“t“c from
meet than by reading an l“"‘t‘a‘ccei'cd
a letter which ho had !M"'IY Tor e
from the Mngistrate of Oﬁewcstr"ﬂ
largest stations in the N?"L_:
Provinees. The writer said: .
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“ I beg to bring to
frightful cruelty ln'ucns(?'d
hy the varions dawk ](/0' ;
ly a day pnsses but n hors0 0 os ey v
Deing kept on his legs to tho l:;rd L’""L‘rl'ccv
the scverest flogging lllﬂ,}’] N aving
galled on huth shonlilers, besites o
wonnds in the withers, My

‘onr, fi even
driven fonr, five 'nml“ Ve n {ho
when more dawks are T L s
may have horses for, The C"'“n ot
Inden to such an c-‘&“'"tlt w
would not bo too many b ¢ "; g »
stead of the undersized .t,utt:’ e
In one Company’s c:lrrmgl..s:mrc’ St
passengers, and somotimo’ ‘O l)oing‘ca
coachman.are packed, the wh " diﬂﬂr'ﬁ_ﬁ'
by one small pony. Howed o'\‘;lcﬂ 0
such a stato of affairs 18 & ‘-0 Gover™!

I think it would bo right
interfere.” i a
S e on MO LI

An Editorial mtlclewithin th
subject had appearc! Mofussih il
fow days in one of the lsider;;h( g
papers, which had # co;i, ghe
culation, from :vhw 1
mission of the Counc?
read an KExtract.
that this ar u-,le'to‘ o it
tho letter of which M0 g p

-+ Tdi 0
a part,  The Bditer oty nob i
might add, wnd cel‘tﬂ;ummm' 0
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eattlo which are employed in tho enrringes, The
size, indood, may Lave caused astonishmcnt,
in one way, To soo an animal about the
height of a grussentter's tattoo doliberately
hamesssd within shafts ¢ o world too wide’
for Lis shrunken flanks. and to realizo the fact
that the vehicle, loaded with hushand, wife,
children, and servants, to say nothing of coach-
man and aveo and a pyramid of luggage, move
onwards at a pace beyond a walk, must have
excited the wonder of many a traveller. The
fertility of resource on the part of attendant
Untives, in subjugating sho occasionally re-
Fractory quadruped, ennnot fail to have called
forth the admiration of those in particular,
who appreciate the milduness of the native
tharneter.,
We spoke above of the dawk horse’s
shape, This may be said to wary with the
humour of the Jehu, who handles the ribbons
~aesording to the number and direction of
the blows inflicted 3 but wo are bound 1o say
ta WA itanges are varely improved by this
Uunipulation, by the time that the end of a
Bage is reached. But if the state of their
nimuls, at the best of times, is such as almost
5 put mankind to shamo for heing accessory
 the cruclty practised on them ; it is now—
Snee the rine in the price of grain—so dis-
krncefu]ly bad an, in our opinion, to demand
U futerfivence of tho legistature, and to call
ot something like Mr. Martin’s Act. It that
“t wers at prosent in foree in India, it would
Itatically have the effuet of stopping, for
It timeo, the trafllo of pusseugers on  the
tand Trank Road.
Now, thers 14 o exenso for the disgustingly
ual treptinent of thoss dawk horses, except
® cupjdity of dawk proprietors. The sums
m“ch are charged by them arc more thun
o'“lm.srnt.ive. If proof be needed of the truth
u this statement, it may ba obtuined by
Wply reforriug to the nmnbers of proprieturs
; "W oxisting, all thriving and some of them,
foport be true, renlizing fortunes,  This is
&lm at the expense of the sufforing and dying
“’lﬂ. unil of tho patient woaried traveller.
.“4 horses are, starved, the pmssenyvers are
“ ’flnyod, —brutal benting and every deseription
Srusiy, to which tﬁe practisod hands of
chman ani sycs ean regort, are now often
‘?tlw‘_ in valn. The nnimal cunnof go.
ho hore iy hiardly a tattoo (we cannot call them
8} o4 the rond that is not covered with
ﬂeﬁ,' Home are, besides, lame, and othery
fmed, from the heavy and rapoated
5 which are inflicted on them, It is the
onest thing to find the whole breast an
of % taw ; to see feet blecding at the end
enl: stage from sanderacks ; to—but why
oL on the 1ovolting details of these poor
"me' fulferings ¢ Suffice it that to thom is
' ailded that of starvution—or. at any rute
Bivimum of grain in their feed.”

It Must not be supposed that tho
oo lrictors and managers of the dawk
a'-‘mpanws or their agents wero alone
Uwerablo for the stato of things

[SerremusER 22, 1860.] Stage Carriages Bill. 1130

represented in the papers which he
had just read. e could not say that
the managers of those companies or
their agents were altogether blameless
in the matter; far from it ; but their
faults, whatever they might be, were, to
a great extent, faults of omission rather
than of commission. The horees on
which these horrid cruelties were prac-
tis-d were not the property of the Com-
panies, They belonged for the most part
to natives, who ¢ ntracted to supply a
certain number of horses at certain
places or stages, f:r so much per
month. The wear and tear upon the
horses furnished under these contracts
was 8o great that he was informed that
most of them lived only a few months ;
sometim: s, indeed, their existence as
dawk b rses might be counted by
we: ks. All that the contractors seemed
to care for was how they might extract
the greatest amount of profit out of
the unfortunate animals supplied by
thewmn at the smallest outlay of money.
Ile believed that there was an under-
standing or agreement between the ma.
nagers of the Companies or their agents
and the contractors that the horses
provided by the latter should not run
moro than a certain number of miles,
or go more thau a certain number of
stages during the twenty.four hours,
but this part of the agreement was
often disrerarded, though here the
fault was not, perhaps, so much that of
the contr.etors as of tho travellers
whose irregnlarity or want of juretu-
ality in eommeuncing a journey or in
keeping time on a jeurney frequently
occasioned very great disturbance of
arrangements in laying the dawks, and
thus it happened that the poor horses
wero not limited to the number of
stages contracted for. The Magistrate
whose letter he ‘had read, mentioned
that sometimes they were driven as
many a8 six trips a day, or about thirty
miles. But he apprehended that
this was not the only part of the
cruelties complained of which was
properly chargeable upon the travelling
portion of the public. In these days of
railways every other mode of travelling
was found tedioualy slow, and if persons
travelling by these dawk carriages did
n ¢ actually urgo ou tho drivers to a
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rate of travelling much beyond what
was proper, he feared that they made
no attempts to check too fast driving,
and thgt the sufferings of the poor
hovse were apt to be lost sight of in
the eagerness to get to the end of the
journey. Then again the amount of
baggage put inside the carringe or piled
up on the topin addition to the passenger
or pussengers and the coachman and
syces, imposed an amount of draught
upon the poor animal drawing the
conveyance which rendered any mo-
tion, however s'ow, a miracle, and
yet the carringes thus laden were
often driven at the rate of eight
or ten miles an  h-ur, the horse
being kept at a full pallop the whole
stage. People, otherwise humane, nllow-
ed box after bx to be put inside or
outside the curringe without carin for
the weight, and thus, in the words of
the editorial article which he had read
they had at last a carriage starting on
it+ journey * loaded with husband, wife,
children, and serva: ts, to s y nothing of
coachman and syce and a pyramid of
baggage, and to draw this load six
miles, an animal about the height of a
grasscutter’s tattoo, deliberntely har-
nessed within shafts a wor'd t10 wide
for his shrunken flanks.”  After what
he had raid he thhueht it must be ad-
mitted that there were three yarties
to the cruelties which this Bili was
intended to prevent, all in a greater
or less degre» answerable ‘or them,
namely the managers of the dawk Com-
panies and th-ir agents, the con-
trsctors who provided the horses,
and the public, and if any legislation
which might bo had recourse to for the
purpose of putting a stop to these cruel-
ties should subject cach of those par-
ties to some amourt of ineonvenicnce,
he thought that they would have no
just cause to complain.  lHo trusted
that he had snid enouch to justify the
introduction of this Bill. He would
now proceed briefly to notice the vari-
ous provisions of the Bill, premising
that 1t had been framed cn the model
of the English ‘Stage Coach Act, with
such modifieations as were required to
adapt that Act to this country.

Section T defined what wns a slage
carringe for the purposes of tho Bill,

My, Harington
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Section IT required such C"r”ﬂéhoﬂ‘
be licensed and pointed out /g 4o
the license was to bo granted: vich 19
III stated the particulars ,w"ou v
license was to contain, Se¥ n the
mentioned the fee to be PM"
license and how long the hce'Lquir&d
to remain in force. Section V” icen®
every stage carringe to carty ﬂ)enﬂ“}'
plate. Section V1 prescrie ﬁc]qrriﬂg"

for keeping or using a 688 r(,‘slq-ib?d
not licensed. Section Vil 'pn of
penalties for any contraventi o Vl[,[
terms of the license. Sec:“?r o Bt
prescribed & pennlty for uﬂl.":cr'b»d'ﬂ
tious plate. Section 1X P'ee op”
penalty for ill-treating hors® g iod
ed to draw o stage carring® stﬂucF’,?
X stated under what cll'c“"lctiou:‘
license mivht be revoked: 4 1i00"g?
preseribed o penalty when x1! Pr;a
plate was carried. Section ot O tve.
scribed a penalty for miscol &,k
part of the driver of & 8387 jb “0_
Section XII1 stated um}t*fl be regr_
cumstances n penalty M rihe €y
vered from the pmpnetor:iolls shgw"v
ringe. The remaining S‘v’c'm, {he “"ﬁeg
how the summons to 0S¥ he pc"“lbr.
plaint was to issue—how the ¥ it
were to be recovercd—an
mers might be rewarde 1 only ob?riug
In conclusion he wowt 10 e
that the object of the
that the stage carrit8™ i gid
applied should be hc(“"“Ie e
Revenue, nor was there ionce O e
desire to cnuse incollV(‘",-liuwl"‘ og]lerﬂ
injury cither to the prop i trﬂvmlif'i’
dawk Companies 0F tl(, 46 Con'l,’ll o
by the carringes of tl})l o B e
The only end aimed at ! otectio”
to afford logislativ® Pl p
class of animals whi¢ pome "¢
by law from cruelty ’}viliz"‘ 00‘:“L
believed in all oﬂ:e" c; police Act 0
'J‘l.m l)rcgi(le!u:y 'vauuill”t (:l'i”.o #
tained provisions "Pn]’ Ll prOvf
. IV L A
animals, and son { the jin ﬂl,qul
the protection beyond the ’Oul;nl wlm
Presidency, Towns owko" up e it
whosge cause he h"fl 1d "ftvhic" !
welf to yhond, which Loy fo bl
from the erucl tr O‘V:;Imﬁ %m’
was shown they ]\l“d or b@ﬂ"
seemed equally ¢f ; 1ed
tection would, he

-

1

pusles
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e
Omish Pgrtexf?"fted by sea from the
uncil e, of Cochin.” He said, the
W'ld Cochiy, We aware that Travancore
ofestepn cOastex(;L;-two native States on the
bt i, and the southern extremity
. Utavjeg of g} (hut.they were both
la:av Neor, the British’ Government,
o 3 of Rupeespﬂ,Vlllg annu y eight
lacal Wilitgyy o besides maintainng a
asandg lal)t{ force nt an expenve of one
6 W0 Lyog » and Cochin paying annu-
80”'0!1 of t of Rupees, A l»rge pro-
ta ' revenues of both of these

ES moved the first read-

KB
¢
to alter the ¢
0 alter the Customs Duty

m Wi a -

bu‘ilclopolies I.ll:”t‘;y 8 been  derived frow

o % 1d gt }IJO articles of pepper. to-
» Out as it was to the first

tq ! 1t " .
“?Umt" “t::;, l,h“_Which he was "about
A“U]rl confiy, 1S intended to apply, he
Sty hose “]'(131 himself at present to it.
pre ie Were Ob grew pepper in these
uce to (1,0 liged to deliver their
ber c&ul? Government at a fixed
sold 1, 4y, and the pepper was
b. &d{athe Government to its
by fulty f'.ltllge. The usnal fruits
Ny by the 18cal  system had been
etom, lmonop(’])'- The people
W in g g awless and had engag: d
ayy 1, Ontraband trade; serious

Pre Clw

ttt,ve lve E?n the smugglers and the
‘h(;;n] To rce had becn constant,
Yi] ‘lm(quue"”)’ with severe gun
50.,,1 d""tln .'.;I and not llllfl‘cquexitly
'ﬁ'ee c""l‘nl,)t t];e public s rvants had be-
’ndred 0 the 'rough the teinptations
.On@: and the M to cennive at it
N publie revenues, so far

% Chefig
lol:] 'romtu;’(')’:’ had actually decrensed,
»’lrtaop“]y em“’, oppression which the
hy from illmsed on the ryot, and
lchggh“g tmit)(‘) annual increase of
.Om“ 8ysten, nvariably accompanied
oy, roner, 88 he liad described.
e’.“mentl‘o:-t submitted to the
"u” “Dpono Madras by the Resi-
ine (loriVe.(] r;?‘l that the average re-
" Fvage roin the pepper monopo-
h21 0gg, ore from 1822 to 1836
Rupocs, whils the average

e

Custy,
ome Duty on [SxrrosnEn 23, 1860.] Peppor (Cvelin) Bill. 1131

from 1849 to 1859 was only 1,05,000
Rupees, and this result of a Govern-
ment wmonopoly was brought forcibly
into view by a comparison of it with the
result of the free system in force in the
adjoining British District of Malabar,
Malabar was of about the same extent
as Travancore, and both were «qually
well adapted to the growth of the pepper
vine, if any thing the advantage was on
the vide of Travancore ; but while, as
he hal first said, the result of a
Government monopoly in Travancore
had been an actual decrease of produce
in the past thirty-seven years, in Mala-
bar, whero there was perfect freedom
of cultivation and where there was no

restriction on the disposal of produ e,
which in 1808 was about

tihe produce,
5000 caudies, in 18569 was 18,600
candies.

and the

The Government of Madras
Government of India had for some
years pressed upon the rulers of Tra-
vancore and Cochin a reform of their
fiscal system, and the advice of the

able Officer who now filled the Resi-
dent’s office, had at length induced the
Rujabs to take the first step, and to
consent to an abolition of the present
monopoly of pejper, which was the one
that bore most inju-iously on the coun-
try, and was the least beneficial to. the
State.

The proposition was fo substitute

for the present Government monopoly
an export duty of fifteen Rupees a
candy, or twenty rer cent ad valorem
according to p esent value ou all pep-

per exported by sea or land from Tra-
vancore or Cochin, but this messure
could not be successful without aid
from the British Government, and i
was to enable the (Government to afford
this aid, that the present application
for an Act was Nnow made to the

Coundil. o
Ty.e British Port of Cochin was a
am 1l isolated spob twenty miles dis-
British possession

tant from any other
and entirely surrounded on the land

side by the Perritories of Travancore
and Cochin,  The Port formgj,d the
natural outlet for ghe produce of thoss
States, with the greater part of whioh
it had communication by means of

extennive natural backwaters. 1ts pogi-
0 4
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tion at the Port of Travancore and
Cocliin was so {avorable, that added to
the advantages it possessed, iu common
with other English Ports, of free trade
with other Ports of India, while Tra-
vaucore was treated as a Foreign
country, the pepper produced in Tra-
vancore and Cochun was constantly
smuggled across the TFruntier, so that
the export from Cochin of that article,
solely the produce of these two States,
had increased from 160 candies to
upwards of 4000 candies ; and it was
obvious that if, while an ad valorem ex-
port duty of twenty per cent were de-
manded at the Ports in Travancore,
pepper smuggled over the Irontier
could be exported from Cochin under
Act X of 1860 at a duty of three per
cent, the evils of the contraband trade
which it was so desirable o put an end
to, would be in as full force os ever,
and the Travancore Stato would have
forfeited a Jarge amount of Revenuc
without obtaining any advantage.

It was proposed by this Bill there-
fore to authorize the collection at the
British Port of Cochin, on behalf of
the States of Travancore and Cochin,
of a duty of fifteen Rupees a caudy on
all pepper exported, excepting on such
pepp- v as might have been originally
imported from any Brit'sh possession,
and a Section was added under which
the Government of Madras would have
to account to these two Stutes for all
the duty that might be collected after
deducting the expenses of collection,

Considering the very peculiar state
of the case which he had attempted to
describe to the Council, how desirable
it wus that the pepper monopoly
should be abolished, and how hmpos-
sible it was to abolish it without a
sucrilien of revenue which the Tri-
butary States could not allord, un'ess
the British Gevernnent consented to
secure those States agaiu-t loss, by
colieeting, on their behalf, a duty on
the produce of their country- exported
at o DBritish Port situated in the centre
of their country and smugeling to
which Port had unusunl facilitics—con-
gidering alse that  British interests
would be in no way aflected, or the
integrity of our customs aystem be in
any way interfered with—hoe was

Mr. Iorbes
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Currency Bill.

givé
sanguine that the Council \“".‘S{Hmd
its sanction to a measure W et
the approval of the lixecutive o fit 10
ment, and from which greab, )(,'”,.\igh‘
large classes of the commun!'s
be expeeted certainly to rest I
lle now maved that the b!
a fir st time. .
The Bill was read a flrst ti®

o

PAPER CURRENCY.

. vig

Stw BARTLE FRERE, v 1w

the second reading of thc) o (o

provide for a Government 11})1,“1)1)'1"’

reney” said that it would Pl thit
in therecollection of the Cov

g
oF
on the last day we had tho ho © e

. . 8!
; ing mnong U8 10
pleasuro of having g RI:_,|.,r o

colleague, Mr. Wilson, the
norable  Gentleman b
intoution of moving on YUF
Saturday the second l‘"‘dll,':]icd Gt’[‘h
Currency Bill. It had I"mv Ello};ﬁ.
lhowever, that that ()})b""'t“,lb s
not he afforded 1o him, ﬂ"‘_‘ tlm we 1”‘:)
cult to realise the extent of W : ol t-a
lost when we found “‘.“lt " usl"f
inferior Lands to deal “'l]t:,‘sci' nee ;’
so closely connected with .‘i]:;tic"" bul‘l'as
political econowy and p’.‘(,]lcng“" ‘ub‘
ing, of whicl ther Jatw ("d 0 do i
go great a master. 9’1 . Pl,i\.ilcg"‘
that, if we had had “Oe gecond "1
hearing Mr. Wilson on 1 J have ba o
ing of the Dill, we x-‘lu.)l'l »i""”nru'
complete answer to "‘c'l‘y, e bt Fal
the great measure ,wh{C '
posed. He (Sir art ‘ill)”

not eay that he ('n'ul(l ll.“" ",
suppl‘\; what his lkhuﬁ)"e s
friendd would have laid ! be

could «nly say ﬂlﬂt' “;cll
the desive of the GO\'C"”;' o
Bill should go forth J com
the further criticis™ au
those able to offer 'ﬂ“*‘"]’nu
posely abstained from i
ferations i the _1'3'” ad |
Wilson, He (SIF b
deemed that it \\'O‘l],d
ful to Mr. \Viltfol““tw
the publie 19 review L
been brought i
able Gentleman. i
delny in pru(‘t‘c'd”‘g .
was the belief that
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. )\yllvn
the foll0% iy
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have left soma note of the alterations
which he wished to make in the Bill,
but after a prolonged seareh nothing had
been found, save @ note that the Bill
should he read a recond time  1le (Sir
Bar le Freve) need not tell the Council
that the measure was one which, for a
long time preyious to Mr. Wilson’s leav-
ing Enaland, had engaged the attention
of all who had any knowledge of or
connection  with  Indian  finance.
When Mr. Wilson sketched the main
features of the measure he proposed to
introduce, he went so fully into the
subject, both in the speech which he de-
livered to this Counecil in March last,
and in the Minute wirich was annexed
to his speeeh, that it would be im-
possible to say anything on the princi-
pleof the Bill which would further
elucidate that part of the question. 1t
only remained to consider how far the
Bl gave expression to those views.
hithe interim & Despateh had been
reeeived fram the Secrctary of State,
Eenerally approving of the wmeasure
thadowed  torth  in DM Wilsun’s
Minnte on the Currensy guestion, and
offring eritivism on one or two points,
which he (Sir Ba tle Frere) wns sure
would peceive the attention of the
Beloet Committee to whom the Bill
weuld be referred for consideration,
l_hough it would be preswumptuous on
i part to attempt to defend any
Weasure hrought in by so grent &
Waster of politieal seitnce, he thought
l\‘e should be wanting in his dnty to
Government and to the many ablemen

who had discussed thes measure, f he .

Oitted toack nowledgetheery full and
Btisfacfopy oriticisi which this measure
ud eficitod throughout India. In cach
o' the Presidoncy towns,it had attracted
the attention of the commubity which
Youl] be priucipally affected by it,
aud the result of their opinions had
n published in varions forms,
veral pumnphlots had been printed,
%hich gave gvidence not only of the
Mportunes of the weasure, but also
of the ability of those who criticised
In one pamphlet, which might be
Considerad as embodying the views of
086 in thia eity who were mont
disposed to criticise the mensure,
Wight be recognised the haud of a

[SErTEMBER 22, 1860.] Currency Bill.
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* and that was, that many,

gentleman, who, he (Siv Bartle Frere)

believed, was considered, not only in

this country, but also in Bngland, us »

grent authority on every subject con-
nected with Banking ; and while he
(Sir Bartle Frere) could not agree
with the author, the very full and able
criticism to which he had subjected the
measure had contributed materially to
throw light on the subject as applied
to India. There were a few points to
whi-h he (8ir Bartle Frerc) would
venture very briefly to advert, while
there were others which it would be
seen were provided for in the Bill a3
it now stood. 1le (Sir Bartle Krere)
then referred to various objections in
the pamphlet by Scotus, such as that it
was * questionable whether it was
the right and prerogative of the

Crown to claim the exclusive privi-
lege of creating or issuing Bank
notes.” This question had, he (Sir

Bartle Frere) thought, been very fully
decided by the voice of a majority o
the meresntile community of this coun-
try, and in England, that no form of
introducing this mensure wonld suit
the wishes of that community which did
not procecd on the basis proposed by
Mr. Wilson. So w-th regard to the
question, how far it was wise and politic
for the Government of Indin to assume
tho sole right of issue. In the papers
Intely veceived from Bombay, confain-
ing the Minutes of tho Members of the
Chamber of Commerce of that Presi-
d-necy, the question had been very
fully discussed an decided, he thought,
as far ns weight of argument weot, in
the samo manner as it was decided by
Mr. Wilson. But as regards the wis-
dom and poliey of the measure, it must
be remembered that the measure
would proceed tentatively, firat in the
Presidency tawr-s, and notinthe remoter
parts of the country till the soundness
of the mensure has been fully tested
by experience. "The pawnphlet arrayed
o large number of authorities 1n tavor
of the view which the writer took on
this qnestion and adverse_to the view
tnken by Mr. Wilson. With regard
to these, high as the authorities were,
there was one point which should not

be forgotten in judging of their weight,
if not wniont,

1138
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of them refcrred to inconvertible paper
issue by Government. There was, of
course, no intention on the part of Go-
vernment of making such an issue, and
there could be no analpy between
auch an issue and the proposed con-
vertible paper. There was a further
question, which was very ably argued
i the pamphlet, with regard to that
part of Mr., Wilkon'’s plan which
propos.:d that a certuin amount of the
sums received for the notes should be
rese*ved in silver, and the remainder
invested in Government Becuriti-.. He
(Sir Bartle Frere) should come to that
subje t when speaking of the Despatch
from the Secretary of State,

There was another objectiou taken
by this writer in which he stated at
page 22 :—

“ Mr. Wilson may call it by what name
he chooses, but I do not hesitate to affirm
that with the power of & leyal tender attach-
ing to such an issue, and pushed ont by the
Government machinery just described, it ia
to all intents and purpores a compulsory—a
Joreed issue, and as such linble to depre-
ciation,”

This was a question which eould
hardly be decided otherwise than by
experiment. How mnch of the Go-
vernment paper would keep out in cireu-
lation, without depreciation, could only
be ascertain-d by trinl. But of one
thing he (Sir Bartle Frere) was con-
fident, there would be no compulson,
direct or indirect, and the experiment
would be made gradually, and 8o as to
leave the paper as entirely as possible
to make its own way to public
confidence,

Another pamphlet, which wus also
entitled to be noticed by the ability
and general fairness with which the
question had heen argued, came from
the Madras Presideney, and embodied
the views of one of the ablest autho-
ritics on Banking in that Presidency.
It was principally directed to the ques-
tion, whether the objeet which My,
Wilson had in view could be best car-
ried out by Government agency or by
private agency. On this point the
general view tuken by the mercantile
community was, he thought, in favor of

the plan prope:ed by Mr, Wilson. 1o
Sir Barile Frere
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Ll
(8iv Bartle Frere) would al0 :iltrted
attention to the able papers 8™, .
by the Chamber of Commerce 8  the
bay to the Government, for Wi .,
bhest thanks of the Grovernini®!? "y,
due to them, and which d'ﬁ“';‘elmci];
attentive consideration of the f(i)d' atlf
and he thought he mixzht cof]l e O
appeul to them whether the b“f‘ thot
srgument was not on the side
who advocated th» mea ure Plv fur
by Mr. Wilson. e woul OIJ fu
ther acknowledge the ability B0 goom
ness of the criticisms which ]"; owé”
timo to time appeared i lideut‘i,‘""
papers at all the three‘lle‘:c wit
The question liad been disC> T o
an amount of argument A" for
which alforded a good guo"
feeling that, on this subject ab uu
wo had the benefit of & ¢
eulightened pnblic opiiot: nfeW‘
It remained for him t0 (:m.; frOl:l
observations upon the Desp ich l"?]
the BSecretary of State. W% g
already been Iaid

a0 AR
neve't

Jid ¥

before the gol“ﬂ
There might, he thought ° 001:‘_
necessity for altering the tlh o st
mittee in accordauce With o bul |
tions contained in that D""ll" ¢ w‘ouu“
a8 he Lind already remark€t Cmvd
not anticipate +he action 0 o
mittee in that reapect,.bu it of
them to tuke up tho Bil t" a0t :(h
by Mr. Wilson. He W0l fpe D
a few words with reg™ of the
and following paragrap ’I‘;i“ to ¥
patch, The part of tlm»d ¢
those paragraphs ro ":F”U“:
X, which provided a8 10 . o
 Connél o
“ The Gwcrnor-Ge""r.“‘ lug “"daol"j
dotermine from tine Lo WM ion "nuol"‘;
retained and securcd in sllvcl‘,,'umis.ﬂofli{ %
as n resorve to pay the waid _}wrvv she out? !
provided alwuys that such 855,
case be losa than one-shird,
be pussod in the notes i ¢!
. gh PE
Upon this point “)"‘ltf:wvs pesy
of the Secretary ©Of = f
[
stated ns follows i

sl

“ In this ocountry the Sl;’m

notes required ha

exporience ; but whm-“

Tudin con only be ascer

and as it i impossible “'_ -
the minjwu amQUR ¢
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g 8 Proceediugs fo

rnenml“j:’cessari]y be r determining this point

tentative and experi-

The s
e
ty . oretary of State went on to

&
5 Prob
8 4o KIJ]y tl
¥ e a i :
monnt of their issucs (that

Safpl,  SSHey of
lagj Sumeq the Bank
. med ank of Bengal) may 1
tricg or Clllcut!:s the munimum gno?e ci{clf
in the Lhis “Ulm? and the neighboring Dis-
to thy fipg insmnm.m'"!ht thercfore be ;gssued
Pengy  Mme amo‘e(" Government Sccurities
Wy iggj it being held by the Cur
\voulq on to d(;u(l";ers‘ There appears to l:‘;
3 4}
°Pdma|.n]“’f‘.}'ﬂ rem“}ﬂt hotes to that amount
AIn in  circulation under

this Y ¢i

] reun

fup a." Oung ’"':stton?ce“' All notes beyond
Soryg O b 6 [ssued only in exchange

ulli ;
¢ Cu';::; Which will be held in re-
Ay Comunissioners,”

Ang
the .
8raph g s:id“_gﬂlﬂ in the 18th para-

oy 8 thy gy 1
cultand o il.lc::,llnt.‘O" of notes is extended
the,,(ﬂnd the edinto neighborhood of Cal
))stem will l?;l ‘v"mt“l-?l‘ﬂ to be derived f‘rofzx;
b roqed & Minch, ]ery incomplete until this
he (AMred ;g o arger amoynt of notes will
thioc) &"der these circumstances,
enee '8 shoulq ‘nt" amount may be raised.
gy, of the wy k'-”y bo done after full ex-
Qltherb that y,, rking of the system, I think
ogri =\ti¥ change should be made
Ordep of ,00 enactment at the time, 0!:
pu.hh.”; ocr?tur_y of‘_’(‘:llmen_t, with the sanction
bug b in i » tate in Council, to be
. ‘razette, powers for doing

e n. . R
Pasgo s CONtained |
d oy g0 sutli)je]é: Jhe Act which may

Now
W Y
IOatsl s(;111etl.?:} been supposed that there
]0w'l s@ctiong conflicting between the
the"_\g Provi of the Bill and the ful-
Sty Ing "Uct'm on the one hand, and
himte on :2"3 of the Secretary of
the, (8ir um‘)t"‘er. It appeared to
i “e 0 o ¢ Frere), h.wever, that
thutle Wattep e meigtency whatever
Yomy, 8uch n’uum'l he ventured to think
gy *ed when } Impresgion would be
Pro Udeg ¢y € €Xplained the process
lheposed b ”’3 carried out. It was
ty totg “'{0/ 1¢ Bill to fix «ne-third of
mi, inl:“t of notes in circulation
or 00i1:lm1 limit of the silver
80e !;v tich ghould, under all
theomtes' ’()0 kept us u reserve to
in.Other ¢ I the silver received for
ulat ’ O-thirds of the total note
Indi the opdle Commissioners would,
Y inyggy ers of thy (yovernment of
& Portion in the purchaso
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of Government Securities under Sec-
tion XI of the Bill. In practice the
minimum  limit of cash retained in
hand would be much greater than what
was allowed by the Bill, and would be
regulatrd by the amount of notes
which it was shown by experience here
had been kept out in circulation even
under the least favorable rircumstances.
The process would be something of
this sort. 'The minimum of note cir-
culation in times past of great panie,
when note circulation was ab its lowest,
might be safely taken to be the mini-
mum below which it was impossible
that the note circulation would ever
fall in time to come. For instance,
one had no reason to fear in future
ears a more Bsevere panic than that
which occurred during and subsequent
to the mutiny, and one might safely
take what was the smallest amount of
notes in circulation in 1857 and 1858,
when confidence was at the lowest, as
affording a safe index of what it would
bo prudent to fix as the maximum
amount which, in the first instance, the
Commissioners should be allowed to
invest in Government Securities, Let
us supposo that the returns of noto
circulation in tha past five years
showed the minimum note circulation
to have been one crore of Rupees or
one million sterling, and_that too only

in Calcutta and 1ts neighborhood in
in the commu-

a time of greab panic
was an amount

nity genorally. This wi
of circulation which might safely be

agsumed to be one below which the
note circulation wonld never fall, and
that must be taken in the first instance
as the practical limit to the sum which
the Commissioners ghould be allowed
to invest in Government Secnriti. 8.
Suppose the total noto circu.lntion to
be six millions, the Bill required two
millions to be kept in cash, leaving
four millions a8 the leg_nl limit to the
gum which could be invested in Go-
vernment Gocurities. DBut under the
Jimit fixed by the Secretary of State,
such investment inﬁGovernment Se.cq-
rities would be restrxpted_ to. the mini-
mum of note circulation 10 times past,
and therefore the power given by the
Act would not be _use(_l further than
to invest one million 1o Governwent
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Securitics,  ITe (Sir Bartle Frere)
was not sure if he had made the dix-
tinetion clear, but his impression was
that there would be no inconsistency
between the legnl limit proposed to
be fixed in the 10th Section of tho
Bill, and the practical limit which the
Secretary of State proposed to fix in
the 18th paragraph of his De-pateh.

Another objection to the measure
which had repeatedly been insisted
upon was with respect to the provision
in Section XV, enabling the Commis.
sioners to rell and dispose of Govern-
ment Securities, It had been said
that, in any time of pressure, when
silver coin was required, Government
would be ob iged to go into the money
market and sell Securities under the
Act, and that, in consequence of the
general panic, the Securities would be-
comne depreciated in value or unsale-
able.  But he thought that. if the safe.
guards proposed by the Secretary of
Stute were carefully observed, and no
grester amount invested in Govern-
ment Securities, it could practically
never happen that the Government
would have to go into the market to
sell Yecuriti 8 to provide coin or bul-
lion. The power was necessarily given
to buy and to sell, but he knew, from
what he Loard Mr. Wilson state re-
peatedly on the subject, that i+ was
intended to tie the hands of the Com-
wission in investing in Government
Sceurities by fixing such a limit as
would prartically prevent those Secu-
rities from pgoing into the market
under any circumstances,

With these rewarks, he beaeed to
move the second reading of the Bill.

Mr. SCONCE said, ho was very
sensible of the sad feelings under which
the Council was asked to consider t.e
principlo of this Bill. To him it
sermed that we were almost a second
time como to bury Mr. Wilson. So
far as his feelings went, time had not
in any degree lessenod the loss which
wo first experienced. It would not
become him, and certainly he had no
intention to offer to the Council any
encomium on Mr, Wilson. But ho
was free to say that ho disseunted in
what ho considered substantial points
from several important provisions of

Sir Bartle Frere
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el
this Bill, and entertaining t]“’see:’egt
ines of dissent, it was with the é';r fli
reluctance he rose at all, an ]mighﬁ
the greater doubt that what ho %
say would be worthy the atte’. g
the Council. Thera was one PO i
which he fully agreed with Mr- ®
and that was the desirability ? b he
ducing a Paper Currency.
understood to be the main 8"
which Mr. Wilson proposed
that the public should have t],'ex
of a more portable medium of @ ; pulkf
as a substitute for the prefed =1
and inconvenient silver co"‘fg‘ th
that sense he entirely “d,oll)e]ool‘ed
principle of the Bill, and if 1( ectt!
to the incidental advantages easut?
to be deriv. d from the s i tha{
it was important to dis 1"”rni ?d
operation of one from the oPS” " e
the other, It had been qt't Ospb‘
that it was a saving of CBP‘l: 1}u”'°':
stitute a Paper Currency ;)he mal®
Curr.ney, He looked b pettité
simply in the sense - ,
rid o¥ any indefinitely lmg,ircn]ﬂ“on
of currency now 1M .‘Llnce g
If the object were to d’:gg it “20’
for the purpose of turnlo pnst‘d 9
capital, that object W“S.blepwitlh £
and might be incoml)"‘“. eatiol Og,d,
prineiple on which thehblm‘i b"l'* b
Puper Currency was P.”me shol‘![l ]
that the public convenien® 1 yit!
considered in  being

supphie exchaﬂge,'
s " wJium © re %
easily portable med hey ¥ 5

In cousidering the ont ="~ ot) of
to overlook tlﬁa other: b‘.'ﬁs(“?,,g ]’"Pof
was  distimet, and MM -lsited 1‘1‘!auld
with a lirge and un';"'; they \:ﬁich
creating uddil‘,inmnl‘C"l)']‘l " ith o
trangurcss the princ'P "e ghO“ld 0
they started that the 18:’:} :
respond with the "moo) "
be acceptable to the I’?a}l pe 88¢ o
lating medium. 1t nn,»e gilve® gty

i tof o orh ] g0t
trarily that ou nteds pet nllll’oa

rency of the co! onty gy
millior 8 or poismbl,lY f(‘:r obvl}‘:ll:;tehaé
; lisplaceds T tent ¢

would be disg T gon iR

large operation  WE° gt
but in pthnt cnso I': l:voul' ol s
the issue of PAPT joperi™ p ¥y

as it ought to b?ﬁd wﬂ"'ff o
the couvemeng?ho‘ Conne*

community.
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M .
n: Wilson mentioned
- tWentw coinage had been
bt T cropgs );_-ﬁve years ago, one
e Ito  gipe of Rupees had been
dis object Oifliltlo_n, and as it wﬁs
Place silver. ; this Bill largely to
i 0 ’c;t seemed to hin im-
l:l;léler nmore exactly
nh by the people.
f bhe poop] 18 currency in the
o, inage, nIx ¢ to correspond with
the o’l)agld ukinf;mi?Y, e ncee
; ulat; g iu roun e
w‘;ﬁd ang ﬁtt!;) i of India to bg ;lnlgl;nb:ﬁ
]Iea‘illd am()u.xtln';llloxlls, the circulation
Lok iy about six Rupe
3 208
i Lok inppe“ed that some etp- i"&
0 this matter s gariong
b ¢ regarding
At the time he

‘Plelconect that
] nt, Since the

'€ in}
'"Stitutun( 18trictg
d siné?,setf“‘ll}il'ies ten years had
a:c ﬁ mtroduction of the
i Ortin g ] scemed to him that
trﬂu.q?e- Withpp o 10_'Illllol:mt of the old
b wi from cireulation and

Uy ke g .
cu;i‘lr erj eri(,(,),“‘e Mint to be recoined
™ Cucy ., Would be found of tl ’
in 5;1 agéf,“.‘efl by the commt;‘E
e five d'_‘hll_gly Lie found that
o , the f:‘ibrlctq to which he
by uvgru"eull'culutiou had  been
by & heag o€ less than thice Ru-
beg 3% tio v, ]Il the first six years
i “,-x““l-‘itcf:le- Sicca  Currency had
g ¥y 3 for that period the
foy 2 ho, lW!ls two Rupees and
s and during the next

U]y 7R g
16 g4 v
iy the vut Oue.tlln-m”“J withdrawn was
thy o Wholg 1, iird of & Rupee more
U oy "' yenrs, as he had il
Jtu) Vdig ), Withdrawn from cir-,
8 fop euc(])t amount to three
. Wé Person  of the po-
Sugq g of (ne lnow supposed the
io 5 i hundred = crores is-
eoulﬁ Jt Wpees fcw(.‘uluti()n, it would
}‘:'ua .y ot be 8001‘ ?uch person. But
ad 1 Dject g ory Lho original issue
g, “en ghy Wueh deduetion.  Much
;0 Ag, hyg go(u).l o by Native States
In b'hllnishune beyolld our Frontim:
yuu tep ’ u]ld ] ,
" 1 cisewhere ;
the st engj, S¥purted, L‘orerth’em;lifr];
:o be TeRgypg ex808.59, e found that
en . COing borted, which he tovk
the Corgg  lnone P
6 “’ho;s' 0 )l’, was c¢l80 vpon
g, 10 thought, upon

W (O . %
Council might salely
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ulation did not
ad. He spoke

it had been
reduce our

conclude that the cire
exceed five Rupees a he
upon the supposition that
considered  desirable to
coin circula'ion, and not only
reduce it but reduce it largely.

But now he would ask what was
the amount of Bullion Currency in use
in England ? He found from the Report
of the Committee upon the Bank Acts,
that in 1857 the whole gold circulation
amounted to fifty millions. It had
increased to thirty per cent. gince 1831,
During the last three years the circu-
lation was considerablygarger, accord-
ing to an article in the last Edinburgh
Review, which stated that the cireula-
tion had increased since 1851 to forty
Now, assuming the popi-
be sixty mil-

per cent.
£2 a head.

Jation in England to

lions, that would give
But £2 is equal to twenty Rupees. So
that, while the currency maintained in
Eunglaud amounts to twenty Rupees
a head, the currency which we
now enjoy, and which 1t is proposed
to reduce, does not exceed five
Rupees a hend. His purpose in making
those remarks was t0 ghow that. if in
Iingland where there was & Gold Cur-
rency, it was not considered expedient
to reduce it lower than £2 ahead : we
should hesitate in going on & different
principle here. He was not arguing
agninst & Paper Currency, bub only

against measures which would lead to
He wished to

its immoderate issue.
gpenk with as much reserve as possible
on this matter, It was subject with
which he professed he could not say he
wig practically conversant, but e
thought it necessary to say that this
Bill materially departed from the prin-
ciple which, a3 he understood, regulated
the issues of the Bunk of :Eugluud by
the Act of 18143 The principle pro-
posed to be ordinarily followed wus
ghat one-third of the motes issued
and two-

should be gecured in colfh
thirds in public gecurities. s Hono-~
rable friend (Sir Bartle Frere) had said
that wheher thab was the principle of
the Bill or not, it would.uot be the
course in practice, or that it would not
ractically be ])ushed to that extent.
) however would spenk

l1e (Mr. Sconce v :
o le embodicd in the Bill,
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and that was to ensure that there
should be one-third coin and two-
thirds in securities. Whatever rile
we adopted in the Bill, we must be
prepared for its being put in force.
It seemed to him that the provisions
of the 10th Section of this Bill were
quite opposed to the prineiple that
regulated the proceedings of the
Bank of England. Ilere the rule of
covering our issues in paper by two.
thirds of the amount in securities was
not confined to the first issue. The
same rile was progressive with all the
paper put out. gAsthe circulation in-
creased,two-thirds would be represented
by public stock. Supposing the cir-
culation to amount to sixty crores,
that would give twenty crores in coin,
and forty in securities ; that e must
say was mnot a proper principle.
Of the notes issued by the Bank of
Enemnd, as Honorable Members knew,
tourteen millions were issued as was
gaid upon sccurities. But when Sir
Robert Peel passed his Bank Act in
1845, the Bank of England did not, by
virtue of that Act, go into the market,
and buy se-urities. 8ir Robert Peel’s
limit of fourteen mil'ions was assumed
and determiued hy a cirenlation to
which the country had already been
accustomed.  For nearly one hundred
and {ifty years the Bank had issued
notes, and out of the fourteen millions,
up to which the paper eirculation bad
been seenred, eleven millions in the
course of many years had been lent to
the Government, and it was upon the
faith of this debt due by the Govern-
ment and not upon the presumption
that the Bank would go into the
market to purchase secorities, thot tho
Act was framed. But besides that, it
was fixed that the securit'es should
not in any way exceed fourteen mil-
lions, and wl.atever the amount of notes
it would be convenient to the publie to
take over and atove the fourteen mil-
lions, there should be one pound in
gold for every pound issued in paper.
Now let us compare that principle
with the operation of the one sugpest-
ed in the present Bill. lle hnd sup-
posed a circulation thronghout Indin
of sixty crores, of which twenty crores
would be represented by coin, and

My, Sconce
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But
forty crores by promissory noté®., ‘y,
under the Act which reguls® jandh
cireulation of the Bank of ‘"%aunt
an issue of notes to the same . il
would be protected by fO“’w', wl
lions of securities and forty"®™” 0
lions in coin. In the two c#C ix il
was a difference between forty" v
lisns and twenty milhO”,s-'dhim i
mense difference, whichjust_lfwwas ot
saying that the present Bil " pook
based upon the principles ot * ¢ gt
Charter Act.  With thcsexvm'“: ; rﬂff.
fore, he (Mr. Sconce) entertm(l) i l-od
objections in adopting the pl‘uln Al
Section X of the Bill, tllfﬁ? o o
should be reserved in coil

. J
thirds in paper. I
As to the process by which waﬂ‘i‘:

portion of our Bullion C“"ri?‘(:,ughﬁﬂo
be displaced by paper, i atioh o
merited the deepest consldf_’; 8 wﬂefr
supposed it would operat® ‘inl dellz i
Any Bank of this eity "7 e b
three lakhs in coin an¢ o uu‘e
same sum in notes. “w"ini“ .".[e,
rency Commissioners retf: artt!
lnkh'in coin, would pu‘rch“:(‘iﬂ e r€9t',‘.,,
with two lakhs, ‘The ”""-]n plac? ould
therefore would be ghat, | theré W“-ah
circulation of three lnkhs, s, of “'hlof
be a cireulation of five 12 zu; twotiol‘
threo consisted of “Otesl g © erﬂob.
coin. But obviously ¥l which o
involved a double l’r”c('ﬂs' the g
scured the actunl natur, 11 WhE ”dr
action. The real trintc (¢ jagu®
every Rupee kept DY
puartment, to 1s8u0 -
notes. In the case 8UPP” gy
Bank which exchange! s 10 O
may have snld secm'l“"m O
miésioners; and he t,lum,,i " o ’
must admit that it WO gatt i
the same thing if “p.onf'm' of ]'; p
dering one lakh n ‘f‘“")rs ghﬂ“l(tl\ o
notes, the Comnnﬁx-mm(«ri o8 \‘v"e "
chnse two lakhs of BECU g th e
Jakhs in notes. The 188V oo
in both cases ; fo
lakhs in notes W€
Rullion Currency it ¢
mained a8 bL':Oﬂ‘;ce
[te (Mp. Beol _
lightly(n.fth_o l{"“";":'l‘;l.(,) t“‘l:c’;ioﬂ 3
posite (Sir Bartle ion of e
effect of the operat!

ins .
1 oyl YL

fid 1O% ! b
) ! "‘"tkﬂ 10 t’{
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P(Lper

of ”]0 Biu

0 b el 1
uuthoriz’ y which it was proposed

e v :
]I] “SPOseth?- Cowmiss'oners to sell
ite thoughtu(‘) the public securitics.
ther o buy, l::té t}‘?y might have autho-
L g
g gee th
""hat \vﬂ:;u]d adopt that proposnlo
. 8¢ thag sc::? ,B-t{lte of the caso ? Sup:
amount, o t‘”“es wero bought to any
nd g ¥ twenty lakhs for instance
or Money u‘ilﬁmlssioner were pushe(i
“:)enty Ia h‘% wanted to sell ont. The
cl"“missione} of securities which the
Wed witl, hiqhe"d had not been pur-
e Mangy of “tOWn money, but with
Ney of otlo her people. With the
Pub); lad re:ier people the Commis-
o e ot eemed prematurely the
Uiy ‘Vilut&?ud when the money wns
i seexnedb{ “}ose who had paid
obliag; o bim to be a matter of
4 Tl ;l?l‘)tl'thut recourse should
3 ()'""“SSi‘one i treasury, and that
inj, 1010y 1ar]c r should not go into
o'J Y o the ket .und run down, to the
g e DubliButh’ the market value
theo ", Ot_tlmtstock. Just cinceive
ovgeC g . It would not e that
Tlnly body w(‘:"l"l‘ wished to gell, but
5 ﬂra - (;tltnl \tv'lsh to do the same.
ting ought ingo atity of paper would
eXcit\'“"“ S tho “market. At tho
e ed, jealmiqy man’s suspicion was
the d by {he d’ and alarm would Dbe
(IQ‘H):ZT et With‘";llllz;:smners going into
Yoyl by’bytheirm AR s
o bo gregg) ppearance, the panic
the, TCMmarky i Y aggiavated.  Now
Ower o (‘l%h he had made upon
0 (i f‘ﬂPOsa of sccuritioyin
. 0t pocy l‘;“l(ls to pay ofl notes
in o the Nlllnl;m‘ tf)'lximse‘rf. He
opinion inculeated

Sir

Bty lint(::l”;‘r]e8 Wood, as he un-

Of g2 10, all(lr"'Cte(l such dealing in

“ble?\ )G“Dntchm the 17th p:n‘ugl"uph

Be"\'edwm emag of the Right HHouor-
- yit was distinctly ob-

4
h thﬂt‘
ul;n it
,‘QQ . ﬂh()“
:v““a\hl I the }'1 he provided that the cash
u}:e ]‘“e 0 lneotndm" Preasuries should be
onom‘limem' u‘mx)ly wuforescen demand for
b; thy (1010 8 xm\cluot"-)E ; and arcangements
8ty loctopy | for establisti sroli
ot Tu o8 transiri ishing crolits
asuries in favov of the

Tene )
y Counmissionor for any dif-

[Seerexsan 22 1860.] Currency Bill.
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mount of their issues,

forence betweel the &
their hands.”

and the cash balances iu

Here there was & clear intimation
that notes should be converted on de-
wand, if noed be, with cashi held iu the
public Ireasury.

I'here Was another matter to which
tie must ask the Council to ©xcuso him
for referring. He meant the awount
of notes which %as proposed to be
jssucd as o legal tender it began
with five Rupees and ren up toone
thousand Rupees, OF any other amount
which the Governor General in Coun-
cil, with the sanction of the Sce:e-
tary of State, might direct. He nie
not remind the Council that in Eugland
notes did not g0 below £5. Flsewhero
Lotes wenb be'ow £5 ; but thoy were
not a legal tender, and that geomed to
him to make all the difference: r.
Sconce here quoted a passage from the
examination © the Governot of the
Bank of England pefore the Committee
of the llouse of Commons in 18:

from Mr. Levi’s Annals of

Quoting :
ngislution, he found 1t stated—

f exclusive banking are

now confined entirely to the igsne of fourteen
millious of notes upol sureties, and what is
called the legal tender, which, however, is o
no value 1o tho Bank now, inasmuch as the
amottnt i8 fixed, to which they can jssue notes

upon securities.”

¢ he privileges ©

n to be a remark-
howed that the
1d, whose notes

This geemed 1o his
ablo gtatement, forit 8

only PBank 1M the wor
were legal tender, set 10 value upon
8, long a8 the Bank

the pri:ilege: =
had unlimited di
upon gecuritles,

tion to issue notes
the legal tender pro-
yision Wwas of importance; but now
that tho exces? jssues of the Bank
were ropresente pullion, the cir
culation © the mnotes rested only
upon the convenience felt by the pub-
lic in using paper cather than gold.

It was doubtful, therefore, whether we
i gense to have a

sory ¢ er, and whether,
compul ?’1' hand, the prefcmb]e mode
oduce & circulation
withont wh is called 2 legal tender.
e did not think there could be any

in the inds of the Council that

scre
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the best means of attracting the con-
fidence of the public would be by
Governmert allowing it to be received
in the discharge of Government de-
mands, He saw mno objection to
making notes of lega! tender down to
fifty Lupees; but he saw very griat
objection to making, without exception,
notes of five and ten Rupees legnl ten-
der agairst the will of the people,
His objection arose from the undoubt-
ed presumption that to put out notes
would be to withdiaw coin or bullion
from circulation. The effeet would be
miserable. At any rate, if' this were
done, it should be with the ready acqui-
escence of the people. Suppose within
any given tract of cruntry or circle
we had nine crores of Rupees, it was
no small matter to put forward four
and a half crores of paper. 1n the same
place where foar and a half crores of
bullion were out, you put in paper to
that extent, and thus withdraw so much
bullion. Now the whole of the poople
in the tract reterred to, who before had
the use of nine crores, would pull on
the four and a half croresof coin. A
certain amonrt of Bullion Currency was
indispensable for thelower classes of the
people, and once you reduce the ordi-
nary Bullion Currency by one-half, the
e sequence weuld be that all classes
would seck a share of what way left, to
the great misery of the humbler clusses,
to whon a copious circulation was
breath and life,

Upon the whole, then, as to this Bill,
he was Iperfectly preparcd to support
the introduction ot a Paper Currency ;
but he must repeat what he had
alre dy said, that the convertibility
of notes should be secured by the
aid of the public Treasury. 1le had
no objection to the Currency Come
missioners Irem time to time, purchas-

ing stock, but the amount so pur-
chased should be mueh less than
was  proposed by the Bill. lle

had not had timo to read the papers
from the Bombay Mereantile commu-
nity, tha had only been civculated the
evening before ; but he was struck with
the remark mado by Mre. Angus,
Mana er of the Commercial Bank, re-
garding the amount to be invested in
securities. The opinion expressed by
Mr. Sconce

LEGISLATIVE COUNCIL.
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Mr. Angus was not materialiy d,“‘s];l;m

lar from the course indicated " ot

quotation read by the l-lon"rmb e .

tleman  (Sir Burtle Frere) "_r i

Angus he thought, put the mabteh
stronger light. Mr. Angus obse"

an

“ if tho Commissioner be o pradert Ir1’11”t
he will not invest a singlo rupet. ..
silver in Government securitios, 14 ieally
of prosperity and adversity have tpo gilvef
taught him that n certain amowly © . uw
will remain in his box under ® ast 1 por
stances ; then he may prudently 7% e
tion of what remained at the W“rﬂnts g8 &
and go on increasing his iuvt‘““wdi“g gral®
porience shows him that the exte! nlidc"f;
of the country and the inereosing = sy
of the public on his notes well W axpl! <olf
operation ; and, probably, at thg‘ol rin®
ten or twelve years, he Wi {med
justified iu extending his inves
full two-thirds of his issues.

P '-“ciplﬁ WB*}
He thought this Priv: b 0
safe and indisputable, tha! )
the coin paid in exchunge corag? ol
any sum that in the Iﬁed for W
years lay unused and uncd -
the hands of the Commissio? of et
be devoted to the purclulﬂf’ hou}ll‘"
rities.  This transaction he nl“""o
shoeuld be declared to be 1t Lllle ablit
and for the advantage °,' glate (he
1f on this occasion he mlz'::‘l 1eIP”r{
purpose to which ho thot8 degtmt);‘;
chase of securitios sho :
he would say it shoult
the redomption of our
Ile would limit the
twelve crores ; of tht
suppose ornp-t!nird o \V"i“h“khs.
stock, that is tour crot of’twcut-’:(; ot

oht
mig I

natiol
1t

legal e woil

t sl“!‘qutodl

; . st
givean :.mnun.l mter;)bl:!e 010 zcr(’“’
or in [ive years e 3 (-)".bet“’r
in the course of 1V pbet

N,dt.(xllw(l’ i nso[’bln:’

of debt might be i
“thoughts then

course, he thoug

the interest for tho e
of the State. 108"0(1 it to('tllpﬁa
In conclusion, he ¢ It in "]"k”]’;eco"‘j

derstood that hig ohjl’c) s the e
remnrks was not to ”[clt“ indwnsel,zml
rea ling of the Bill, buw r e:
changes that secmo pecom? WY
bofore the Bill could Dt o pad 10 gho
Mu, FORBES saids 1€ Cion €0
ti ';l o(-' ofleri g anv O w,;,]l, blLeiug
second rra-ting 01'l Pl::clf {row
: )
wished to guar
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supposed to acquiesce in all its parts,

becnuse hie vo'ed, as he proposed to do,

for the present motion that it be read

a second tiwe,

In the tew remarks which he pro-
postd now to make, he should travel
aver part of the same ground that had
been already travelled over by the Ho-
norable Member for Bengal ; but ns the
vreumstances of the NMuadras Presis
dency were such ns to enable him to
plice his view before the Council with
some force, he should trust to the
usual indulgence of the Couneil iu
trespassing for & few minutes on their
uttent on.

The part of the Bill, to which ho
woukd first refer, was that wh ch made
all notes, even of vory small amount,
8 legal tender; while at the same
time such notes could bo cashed only
b the head Oftlice of the circ'e, which
might be, and often would be, at a
very great distauco from the local
Otlice of usue.

By Scction VIII of the Bill, Bank
Notes wers to be cashed only at the
head Oflice of the circle of insue or at
tha Presidency Town, but by Section
XV all puyments made by Govera-
went might be mwadoe in Bank Notes;
and in a momorundum on the proposed
formation of cirel 8 for p.per currency
M India, put forth by Mr. Templo as
lead Currency Commissioner, it was
taid distinctly that the Government
would make all its payments in notes.
On the same subject Mr. Wilson, in
his speech of the Srd Mareh, said :—

. “Now lot us bearin mind that the proposal
5, and we think that essential, that the notes ure
0 bo o jogal tonder in all transactions between
g and man, that they ure to be received nt
Svery tyovernment Treasury for ull demunds
of Guvermment for revenue or other puryoses,
and 1hut the system is 1o bo general und to
extend over tho wholo of India. 1t is essentinl

we should beur theso couditions i mind.”

And in another part of the same
Speech, the Right llouorable Gentle-
ian added :—

“Our notos are to ba a legal tender ; they
e by e received by every privatoe person us
%ell ay by she Govermment in discharge of

ordinary claims.”

[Serremser 22, 1860.]
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Now such being the cace, notes of
the value of five Rupees would be a
legal tender, and the Government being
about to make all its payments in
them, every Cluprassee on five RRu.ees
a month, every soldier, every sepoy,
would recelve his pay in paper, and
if we referr- d to Mr. 'Templ-'s exposi.
tion of the currency scheme, we should
see what would be tho conscquence
as regarded the c-nvenience of the
commuuity. In thit exposition it
was laid down that the M-dras cir.
cle should comprise ten districts, and
one of them was 700 miles distant
from the head Office; so that any one
wishing to obta'n cash for a five Ru-
pee No'e received in that district,
without being subjected to the deduc-
tion for batta without which no
soucar would ever cash a note, would
have to travel 700 miles 1o the
Prosidency and 700 miles back again
fer the purpose. But allowing that
this was an extreme ease, that there was
but one snch, and that some arrance-
ments might be made to diminish
the aize of this particular circle,
the distances of almost ail the other
districts in the Madras circle offered
practically quite as much difficulty to
obtaining cash for a Note as would be
the ease ju the district to which he
had before referrcd. Setting aside
that district, the next in order of dis-
tance was 498 miles from the head of-
fice, another was 863 miles, another was
285 miles, anoth.r 290, and another
166 —and it' we took the very nearest,
and supposed that every one wishing to
receive cash for a five Rupee Note
wonld have to go only 166 miles out
aund the same distance home sgain, it
was obvious that every one would be
obliged to submit to a charge for batta
from the soucar, and that 1> one would
be able to obtain the full value of his
Note. Thercfore theye would bo ‘a
tax placed on all those receiving
sinall Government salaries, the very
purties whom wo had very lately
cxempted from the operation of the
income tax berause we considered
that their means were insuiliciont
to bear the bhurden of the tax. lle
should thercfore consider himself at
liverty, when this Bill came before
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them in Committee, to propose either
that Notes under 50 Rupees in
vaulue should not be a legal tender, or
that, if they were a legal tender, they
thould be eashed on demand st the
loenl oftice from which they might have
been is ued.

The next polnt to.which he wished
to refer was the provision of Section 1X
that Notes shouid bo issucd for coin
by local offices of issue, and the pro-
vision of Seetion X[ 1lnt 2-3rds of
the value paid for such Notes should
be invested by the head Commniissioner
at the Presideney in public securities,
which public securities should be r(‘-
tained by the head Commissioner, and
by Scetion XV of the Bill were to be
sold whenever there ntight be a pressure
for coin in any office of issue. In
Mr, Temple’s exposition of the cur-
rency scheme it was said that tho
securitics would be retained by the head
oflico ot Issue of each circle, but he
concluded the Bill now ltef re tho
Council was to  he considered the
orthodox text, and that it was upon
it that they were to debate. Sup-
pose the 2-3rds of the value of the
yajper issue made at DMirzapore to
have been remitted to Caleutta and
invested in public securitics, and that
thero should be a ruu fur cash on the
]\lil/npmu ollice, how would the
Chief Comnnsmonm at tho Presidency
be nble to remit to Mirzapore the value
of the securities he held on account of
the paper issue from the Oflice at that
place, when ho had renlized their value
by their sale in the Caliutta market.
Tho pressure was in tho Mofussil, the
cash was at the Presidency, and it was
not at all apparent to him how the pres-
sure was to be instantaneously relieved
—and it not relieved instantaneously
relief would te of no smvail—when the
distance between the two places might
be three or four hundred miles P
But besides the ditliculty which he had
Just referred to, there was an ineon-
sistency  between the Bill in respect
to the sale of Government Sccurities

and the Despateh of the Sceretary of

State to  which referenco had been
mude by the Honorable Member for
Bengal, which he thonght required
(\plunutwn Section XI of the Bill

- Lorbes
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provided that the Comml‘ﬂloue; rosh
the Presidency Towns show@
in Government Securities the ! “rcﬂ'
of the amount of the notes it © e
lation over and above the sunt?
presented by the coin. which
were required to retain a8 & o,

and Section XV required a0 U
missioners to scll and ‘s}; pight
these Sceurities whenever

bo necessary for

ost1?
retaining and keeping up 'hee i
of coin which the Bill l't“l'”r becl“"
in the 12th paragraph of rho " g
tary of Sinte's Despateh Otb‘ uul“l
of March last he (Mr, LForbe
the following words—
+ ol
iy
“ another of the dutios of the Co Mmll“"w
er at Caleuttu, as doscribed i t‘lwm‘i‘i""' i
to purchuse and sell public t:ll° to “uln
whatever extent should from X Hheby
be deemed advisable, and whic lhu do “uxu
conformity with the ro; 'ulutwnim At ’l\lf
law. ‘Fhese expressious lull,Y cd ok
pression, which T aw well 88 l(&omlll'>‘"”lri¢ri
Wilson's moaning, that tho ,.;, aud w0
night beeome cumtn.ntly b“)“
of Goverument Sccuritios.” fof
. ovidetd
The Bill therefore 1”3mw “ﬁ'
s :
what the Seeretary O L ot
convineed was not the ’dcntl “"llt'
the Ri ht llonOl-lb]c.] wd gy
who introduced the 1 b

o1 )

(M. Forbes) was of "V'mu fn ”"”0
Couneil shonld have # et

h dute t(]w
of the apparsrt groewd,
opinion  berween the
Bill and the Sceretary ©

Lastly, ho wished to as

et

of Stk 1o
rom 11r.v(}

dtaken

norable gentleman who it ull,t'. pre
of this Bill, what was, 8¢ l,ubll“,ows
great security which PBank ,:-ul"'d
supposed to onjoy on ing Bk
issued by uuvcrmnulﬁh ; Mr- i
by Government buull‘l“ - ]ul" UIU"
eoch ol ab#

son, in his sp 0!
Bill, said :— We must b mef”" )

and un«loubtml sccu“l'ym (Ml‘.l
of our notes, »hut o i

ns at present mlulm‘l" 3 0%
scemed that, to‘vl\t‘ w ‘:l 3‘8 )
ealled Compuny’s ¥ "L’ note® wi slf‘"d‘
for Government 1al . mul‘k o
much the same thing 88,7 pan 20 té‘L'
ing security for ltnm-, Hlsfu‘,{‘;u”’cu
were Governmet = uv

g WU
and the geeuritics



s Daper

Promissory Notes. If one was at &
discount, so would the other be;
if one was diseredited by the publie,
8) would be the other ; and the proposed
schems was precisely the same as if a
man asked the Bank of Bengal to
mako him aloan of a lac of Rupees
aud offered to he his own security.
n FBngland the case was wholly differ-
ent. There the Bank was a separate
Crporation and apart from the Go-
Yernment, and its notes might very well
® socured by the public securities
of the British nation ; but in this case
the Government issued the Bank-notes
and the Government gaveits own Pro-
Missory Notes ang n security ; and as
bad in vain asked for n satisface
oy explanation of this point out-
fide of this Council, he should be very
:‘l“d if the 1lonorable Mewber who
2O moved the second reading would
tforyy hipy upon it.

" Me. HARINGTON said, his inten-
i"l:,n was to vote for the second read-

8 of this Bill, but in giving that
]Ote e did not suppose that the
Olop,

able Member of Council, who
undertnken the charge of the
i would consider him a3 binding
il to all the details of tho il or,
iii ;eda)to more than was seb forth
mc‘?tlreamble of the Bill, namely,

the j was expedient to provide for
uf P"Olnissory Notes payable to bearer
of jomuud, and to preserite the mode
the $Suing and spcuring payment of
in Same, Tt was on this understand.
\ B that ha should support the Motion
cfore the Council, reserving to
£ the liberty, when the Bill
have been published for gene-
" 1{xionuatum, ud the opinions of
b liw()cnl authorities and the public
it + 80 should have been elicited upon
dc:ta?[p fopose such alterations in the
Penp t“ of the _Bill as might then ap-
p h" him desirable. The only part

¢ are Bill to which he wished parti-
a8 gy ) PO allude at the present time,
diﬁc{'p.““"“g urgently to call for mo.
"‘tl:‘”t', was that which declared
g, oS of the very low denomin-
O‘Onn of fivo anq tenyRupees should

Valid tonder in payment of any

b

llin]Sel
Shoyl

33ue by the Government of India |

[SerreMpER 22, 1860.]
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sum of money due by any person on
all oceasions whatsoever on which o
tender of money could be legally
made. This provision, which was con-
tained in Section XVII of the Bill,
had already been commented upou by
the IHonorable Momwbers for Bengal
and Madras, and he conenrred gene-
rally in the views expressed by those
Honorable Members on this part of
the Bill. 1le bad no hesitation in
saying that, if this provision was mnin-
tained, it would be » constant source
of grievous injury and loss to the poor-
est classes of traders and others whose
pecuniary transactions rarely exceeded
the sum of twenty Rupees, and those
classes would therefore be peculiarly
affected by the provision in question,
The Ilonoruble Mewmber for Madrns
had noticed the immense extent of the
circles of issue proposed for that Ire-
sidency, and the great dilliculty which
the holders of Government notoes
would consequently experience in ob-
taining their couversion at the place
of issne.  Although the eircles of issue
proposed for the part of the country
which he (Mr. Harington) had the
honor to rejresent, wers not of the
same exstent as those proposed for
Madras, they were still so large that
the holders of notes of the smaller
denominations, residing at any dis-
tance from the stations of isssue in
those direles, woulld generally find that
the journey to the station of is-ue for
the purpose of obtaining e nversion
of & note would cost more than
the value of the note. What would
bo the consequonco ?  Why the holder
of the note would be obligid to have
recourse to a mouey changer, and by
paying him a sum of mouey as butta,
obtain cash for his note minus the bate-
charged. In one of the expositions latta
ly issued,as he understood, under the
authority of Government, it was stated,
if he recollected rightly, that any charge
of the nature of that just mentioned
would he strictly prohibited, and that
any party making such charge for
changing a note would bo liable to
severe punishment. 1le was happy to
observe that no provision of the kind
was centained in tho Bill. "'Were such
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n provision to be introduced, he bel'ev-
ed that it could not be enforced, and
he was gure that any attempt to en-
force it would greatly increase the
sev- rity of that pari of the Bill under
consideration, by creating additional
obstacles in the way of converting
notes of the smaller denominations,
and here he must remark that, looking
to the great extent of the circles of issue
proposed to be established, he did not
find in the Bill betore the Council the
facilities which they had been led to
expect for rendering the notes intend-
ed to be issued at all times easily and
readily convertible into the coin which
they represented. To afford to notes
of the two lowest denominations the
facilities of couversion which had been
promised, those notes must either be
made susceptible of conversion at every
Collector’s Treasury, or the proposed
circles of issuo must be very greatly
reduiced in size. But the difliculty
which, as pointed out by the llonor-
able Member for Madras, would be
experienced by the smaller c'asses of
traders and others in obtaining conver-
gion of any notes which they might be
compelled to take in the course of their
ordinary daily transacti-ns, whether of
trade or otherwise, and the heavy loss
to which that conversion would often
subject them, were not the only objec-
tions which he thought might fu'rly be
urged to this part of the Bill.  There
was aucther and a greater evil with
which he apprehended not only the
classes to which he had particularly
alluded, but also classes above them,
would have to contend. He thought
there could be no doubt that, as soon
as this Bill passed into law. forged or
counterfeit n-tes would make their
appenrance in large numbers in all parts
of the country. Ilow, he would ask,
was & poor ignorant native in the in-
terior of the country to know whether
a note was forged or not 2 Tho great-
er part would not be able even to
read the inscription on the note, much
less to form any opinion as to the cha-
racter of the note.  With respect to the
water-marle  which they were told
would be plain and vi~ible to the eye of
the most unlettered porson, Lo ventur-

My, Harington
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that throughout Germany the thaler
note of the value of littlo more than
3 shi‘llings was the most common cir-
culation, that in the Mauritius the
circulation cunsisted of notes of 5
Rupees or 10 shillings, and that in
Ceylon the notes were of 10 shillings
and upwards ; but he did not under-
stand the Right Honorable Gentleman
tosay that in any of thoso places the
Dutes in circulation, whatever might
be their denomination, were a legal
tender. The mnotes of the Bank
of England constituted the rinvle
excention mentioned by the Right
Honorable Gentieman, but in Eug-
and they had no notes of a lower
denomination than £5, Roferring to
the vremarks of the Right Honorable
Mr. Witson which he had just quoted,
1t certainly scemed to him that, if it
Was not essential to the success of a
8ys'em of pap: r currency in the coun-
tries mentioned by the Right Honor-
tble Gentleman that their notes should
® a legal tender, it could mnot be
Becessnry to the surdess of a similar
Measure in this country nor right
and justin itself that notes of the
Yery low denomination of five and ten
W ees vhould be placed on a different
legal footing in this respect. It
rtainly did seem to him that i there
Were, a8 hie supposed thero must be,
Valid reasons for n-t making any of
the notes of the countries m-n'ioned
exeept Bungland, where as already
Mentioned there was no aote of & lower
enomination than £5, a legal tender,
Dotwithstanding all the facilitica of
Communication and conversion which
eusted in Bugland and in many of the
other countries mentioned, and which
Bever could cxist in this country in
6 like degree, the same reasons must
apply with even greater force for not
Tendoring notes of tho very low deno-
Mination of five or ten Rupcees, a legal
tender in Tudia where the peculiar
Character, habits, and prejudices of the
People furnished additional arguments
against the mensure. These were the
ohections which he entertained to the
Stion which contained the provision in
uestion, and he hoped that Section
%ould und-rgo consderable modifica-
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tion before the Bill passed into law,
He would not detain the Council far-
ther than to sny that he thought th-re
was much foree iu the objections which
had been taken by the Houorable
Member for Bengal to the power pro-
posed to be given to the Currency
Commissioners to sell as well as to
purchase Government Securities, and
he was disposed to concur in what had
fallen trom tho Honorable Member on
that point.

Tue VICE-PRESIDENT said, it
was not his intention to occupy the
time of the Council with any very
Iengthy remarks. He must observe how=
ever that he had very great obje:tions
to Section XV1I, because. if taken in
connection with Section 1X, it would
cause great inconv: nience by compell
ing laborers and others drawing wages
to travel long distances and incur great
expense for the purpose of getting
their notes cashed. For instance,
if a Railway Company, which hsd to
pay a large sum in the shape of wages
to their laborers, in order to, save them-
selves the trouble of earrying so much
bullion, were to deposit th.t sum in
the place of issue and take iu exchange
small notes for the purpose of distri-
bution among the laborers, the conse-
quence would be that these poor
people would have to travel a great
distance to cash their notes. 1t ap-
peared to him (ths Vico-President)
that that was highly objectionable,
As the Honorable Member for Madras
had si.own, some persons wmight bo
obliged to travel 500 or 00 miles to
have their notes cashed.

Then there appeared to him to be
another objection, Suppose at any
period the Oflice of issue should be
otercharged with notes and make de-
fault in payment, yet any person hiad
a right, during this period of apparent
insolvency, to give these notes in pay-
ment to ano'h:r, fir Section XVIil
provided that the tender « f such not.s
should be a legal tender, notwithstand-
ing that the notes might counid rably
deprecate in value. By the BE-glish
Ac, the n'tes were lopal tender so
1 ng as there was wo default but not
otherwise, Ilerc, however, notes might
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be paid out as legal tender even after |
|

they had been dishonored, and even
the Government itselt might pay itsown |
debts in these notes from an Oflice at |
which they had been di-honored.

Another obj etion was that no time
was fixed by Section 1X within whieh
the Commissioners were bound to issua
no‘es after the dejosit of bullion. The
following were the terms on which the
issue was to be made :—

% First, in exchanze for the amount thereof
in silver coin of full weight of the Government
of India : or secondly, in exchange for the
amount thereof in standard Nilver bullion or
Foreign Silver Coin compnted aceording to
snch standard at the rate of - per
ounce.”

The blank as to the rate would re-
qure to bo very cavefully filed. but
then there  was a proviso that the
Commissioners

“ghall in all cases he entitlod to require
such silver bullion and foreign coin to he
melted and assayed at the expense of the
person tendermy the same, mnd provided also
that in all places where there is no Mint of
the Government of Indin, it shall bo optional”
for the 'ommissioners “ to iszue notes in ex-
change for silver or forcign coin under this
Seetion.”

Now how woull that, be effectivein a
case like that which happened two or

three yenrs ago when there was so great
a pressurs that the Mint could senrecly
coin silver as fast as it was required ¢
According to the Bill a person might
deposit o lakh  of Rupees worth of
bullion and immediately reccivo in ex-
chango notes of the same value, On
the same day ho mght ask for coin in
excuange for those very notes, and the
oflice o issue would be obliged to meet
the demand ; whereas if the pers n were
to apply to the Mint to have his bullion
coined, ho would reesive the u-ual
Mint certiflento making tho coin de-
liverable twenty days after the receipt of
the bullion. The merchants, therefore,
instead of waitine twenty days before
they could pet their bullion eoined, would
avail themselves of the provisions of
this Bill, and thus there might frequent-
ly be a very great run upon an Oflice of
issue. 1le d ubted very much whether,

The Viee-President
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have a natural repugnance to keep by them
needless Currency, either in notes or gold.
There are DO loss than three objections to
it ; there i8 the inconvenionoe of it, there i8
the risk of ity and there i8 the loss of intercst

whicl i8 involved in keeping it. So that,
s more circulation in

sructically, no oué kecp
his possession than he can possibly Lelp.
jch the aurount 80

The only Way in wh
i boaffected is bY the operation

lower value of money.

of the higher or
say two or three

the yalue of money 13 low,
per cent, people do not 80 much mind keeping

o few hundred pounds lying idle, a8 they do
when the value of money is siX per cent, when
they immelintely serapeé it allup and gend it
to their bankers, or endeavor iu sowe way

to make it protitab e

He was then asked—

« You would not consider it necessary in
the case of & wetallie circulation to attempt to
Jlate or to limit the quantity which tho

publie ghould hold '
1o said—

« Xot atall, n0 more than we do now ; we
do not nOwW attempt any regulation, neither
could we if therc was & wetallic cirenlation.”

Now ho (sir Bartle Frere) thought
that what tho Ifonorable Member for
Bengal forgot in o1l his remarks in
this subject was the whele principle of

My, Wailson’s plan, which was that the
jotes should bo a8 far as possible a
yortable rcpresentative of the silver
¢nin, more ensiy kept and transferred,
bat that they should at any tine com-
mund the amount of coin for which
they were originally jasued —that, as
remarked by Mr. Angus in the Minute
from which tho Tonorable Member for
Bengal had already (ll}Ote(]: they shonld
be receipts converiivle into coin at

sleasure.
Then
{lonorable

with regurd to what the
Member for Bengal had
gnid at consideruble length about al-
Jowing the Commissioners to sell secu-
rities, the Jlonorable ('}t."ntleumn ob-
gerved that the Comnugsioners onght
« pot to be permitted to run down the
Govcrmnent Secnrities,” and he ex-
srossed & strong lope that the Com-
(nisgioners might pe allowed to buy
put not 0 gell securitics, and that the
interest ghould form & gort of fund fto
Py off the public debt.

He (Sir
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Bartle Frere) would not erter npon
that subject at present. 1le would
only remind the Ilororable Mem-
ber that the whole principle of the
measure was that no more should be
invested in Government SNecurities
than experience showed to he safe. It
was necessary to give by law the
power of sale, but it was not intended
that the Commissioners shonld be al-
ways in tho market buying and selling,
and practically it was intended that
the securities once bought should
never be soll mercly as a means for
providing cash in payment of notes.
The experience of Lngland had shown
that the limit of cash required to en-
sure the imwediate convertibility of
the notes was one-third the total
amount of notes issued. Here in India

the mensure would be tried on a purely

tenta’ive plan, and if the snggestions
of the Sccretary of State were cearried
out, there wruld be no possibility of
the safe limit being ever exceeded.

The next point to which objection
was taken by all the Honorable Mem-
bers who had spoken, was as to making
these notes a logal tender.

In reply, he (Sir Bartle Frere)
would refer to what wus stated by
Mr. Wilson in bringing forward th'g
measure, in the fonrth page of his
Minute. It was as follows ;—

“Tn order that paper shonld perform all the
functions of coin, it is essontial that it should
he n legal tender for all paymonts, excopt
by the issuers, by whom it should be con-
vertible into the coin it repreaents at tho will
and on the demand of the holder.”

ITe (Sir Bartle Frere) need hardly
argue that, unless notes were mde
legal tender, it wns impossible that
they should perferm all the tunctions
of the coin they represented and
which possessed that advantage. This
was one of the fundamentnl features
of the whole plan, and without it
the wh lo of the proposed measure
must be comparatively inoperative.

The Honorable and learned Viee.
Pregident had alluded to the case of
a Railway Company or other body
wishing to pay their laborers in
notes, and had spoken of the cost
and trouble to the people in carrying

Sir Bartle Ilrere

LEGISLATIVE COUNCIL.

3
Currency Bill 1
nt
the notes from the place of P“y:;:hg
to the place of issue, which tlmf%f"
be many hundred miles distod Hono
they could be cashed. The =
rable and learned Gentlems! [;xul,"
posed the case of o Railway o could
paying their men in notes, whic e
be valueless to them unless tl’ely soke
cashed. Now, supposing foF t]e jind
of argument any thing of &7 i
were atte mpted, that was al
would readily correct itself'.l .
ing a Company were foolish
to pay their men on som X
in five Rupees notes one m‘)“"l cired”
the notes had got into genoli*r work
lation, so that they forced }he apet for
men to take their wages 11 pr‘e with”
which they could get no Oh"“iﬁ i
out going to much expense ’::(
ring much trouble ; what wo\Vhy» .
inevitable consequenco ¢ . ioly 18
the workmen would unlnb"‘(na ont?
fuse to work, and the fo]lov\l_sv " tlu;
there would be mno Iaboret
work unless their employer® = rg ief
to pay their wages in 81 vert" ghab o
not point out that an nct 5,y bt
could not be attempted Y “'ithol;li-
responsible to Grovernmelh o n
Government influence be”’vre[’f’m"éo
ately exerted to Pre"em ccess™), g
of it. But it was quite “"B" l}"t“,
imagine such extremo e84, cll‘cho
could only muke their “'“)y, oné “asﬁ
lation gradually, 'nm! ﬂ;i'-?d didhmlbld
attempted such a foolish he Iloﬂor?ind
act as was imagined DY ; wou]d 7o
and learned Viee-Presi( O]Himst‘”" L in
that it only recoiled on 1; gul o 1d0.lci\"
notes would nlways be D;w oul efﬁ;‘,e-
payment for debts, B¢ verume"t sodily
able in payment of &0 1 tond 5
nue, and that alone ‘v()l;rﬂl uso:
to bring them into g¢% for
The Ilonorable
dras  and the INor’
vinces concurre
to making notes e
also to mnaking 1 llty,ﬁv
nomination than tWe
1o (Sir Bartle
with regard to nOYE O
mination, that tILereorx)l] z
on tho part of UOTC ity
them cxcept for the ¢ fuuud

public. 1t ha been

.

1 eV



1169 - Paper

rience that the notes of high deno-
mination formed the mest profitable
issue. He believed the Bank of Eng-
land would be very glad to get rid
of its linbility to issue its £5 votes.
Owing to some difference in the mode
of keoping the accounts, the Scotch
Banks derived a considerable profit by
the issue of £1 notes. But with
regard to the Bank of England, the
issue of £5 notes accompanied by all
the checks r quired by tho grent
London Bankers, 1o guard agninst
forgery, proved a much less profitable
business. So far, therefore, Honorable
Members might rest assured that, if
Government consulted only their own
interests, they would confine the issue
of notes to the higher denominations.
The small notes would only be issued
for the convenience of the public. In
Ceylon which was the only place at
all analogous to India, where notes
of 80 small n denomination as five
shillings wore issucd, there was a
great outery when the circulation was
withdrawn, The planters and their
coolics found that they lost a great
convenicnce when the Hank for its
own advantage withdrew those notes
from circulation. The Honorable Gen-
tl-men might be aure that (Government
was not likely to issue such notes ex-
cept to suit the public conveniencoe.

Mg, HARINGTON snid, he did
not ohject to tho issue of notes of' low
'k‘n.ominnbions. 1lis abjection was to
their being made legal tender.

Sir BARTLE FRERE said, the two
things must go t gether.

Tig VICE-PRESIDENT said that,
by Scetion 1X, Government would bo
compelled to issue such notes on de-
mangd in exchange for coin or bullion.

S BARTLE FRERE said, a man
might certainly go and take notes for
his money, send them to a distant part
of the country, and there pay them
awny to people to whom it might be
very ine mveniont to receive them.

ut any such attempt to injurc o man’s
creditors would carry its own punish-
ment in tho case of private gorvants, to
¥hich reference had been made.  After
bting once so vheatod, theservant would
of course rniso his demand for wages.
But the real effectual eecurity against
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any thing of the sort lay in the fnct
that the lower denominations of notes
would only be issued as a demand for
them was found to arise, and would,
when issued, bo as much a legal tender
as silver coins.

Mr. FORBES referred to Mr,
Temple's Memorandum, and said that,
tho words therein used were *The
Government will make its payments
in notes.”

Sin BARTLE FRERE said, the
Memorandum was no part of the Bill,
and mast not be considered to be a final
and authoritative exposition of the in-
tentions of Government.

Mz, FORBES remarked that the
Memorandum was put forth officially,
and was signed by Mr. Tewple as Cur-
rency Commissioner.

Sik BARTLE FRERE continued,
however that might be, it must not
be considered as a final and anthorita-
tive exposition of tho iutentions of
GGovernment. Wth regard to the ob-

jection raised by the Honorab'e and

loarned Vice-President respecting in-
solvent cireles. he (Sir Bartle Frere)
had ne ohjection to the in roduction of
any Clause which would make the
matter clear, but he would put it to the
Jouncil, whether Government was
likely to allow such a thing to ocenr.
To allow their Currency Commissivners
to become bankrupt, when the Collec-
tor in the adjoining district had
silver in his trensure chest, would not
be at all {o the eredit of the Govern-
ment, nor did he think that such an
event was likely t1 happen.

With regard th-n to the case put by
the ILonorable and learned Viee-Presi-
dent respociing the Mint  cerbifi-
cates and the omissien of tho mention
of any time within which the Commia-
sioners should not be bound to give
notes for bullion, he would only
obsorve that the diflicnlty aliuded to
by t'e Vice Pre ident was the very
circumstance whi: b Jud to the demand
on the part of muny branches of the
merenntile community for this measure,
The circumstances Were exactly as
stated by his tlonornble and learned
friend. Merchants, both here and in
Bombay, had large sums in bullion aml
foreign coin, which the Mint could not
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coin in'o Rupees fast enough to meet
the demand for money ; the Banks, with
their cellars full of bullion, were
unable to advance money to their best
and safest customers to meet their
liabilities, and men were in danger of
stopping payment with lawrge sums of
silver at the Mint, which could not be
converted into curreut coin for many
days to come. Bullion was abundant,
while in the shape of any circulting
medium, silver was scarce. 1t wag then
felt by the mercantile community that,
it we had had a rational Paper Currency
ou a sound basis, it would have sufliced
for all wants, and the merchants would
not have pressed the Mint to coin their
money.

Ie thought that, as far as the means
at his command went, he hal answered
the objections by the Honorable Gen-
tlemen, and he understood them to
vote for the second reading so far as
the principle of the Bill only was con-
cerned, and not with regard to its
details,

Mg. SCONCE said, by way of ex-
planation, with reference to the miscon-
ception referred to by the Honerabloe
Mewber opposite (Sir Bartle {rere),
that he (Mr. Sconce) was not sure on
what pomt the lHonorable Gentleman
suppese’ him to be mistaken.  He
(Mr. Sconce) entirely arveed in the
extract trom Mr, Wilson’s papers which
bad been read, and which went to show
that a paper curriny should be in
subst-tution tor, and not in adidition to.
n metellie enriency.  lle eutirely ac-
cepted that statement, and ail that he
meant to argno was that the substi-
tuted paper currency would have the
ellect of depriving the country of the
same amount of coin,

The Motion was then put and carried
and the Bill read a second time.

RECOVERY OIF RENTS (BENGAL),

Mi. SCONCE moved the gecond
reading of the Bill “to amend Act X
ol 13539 (ro nmend the law relating to
the recovery of Rent in the Presidency
of Fort William in Bengal.)”

The Motion was carricd and the
Bill read o sec nd time,

Sir Burtle Erere

LEGISLATIVE COUNCIL. French Colonies Bill

11

EMIGRATION TO ST. KITTS:

¢

Sin BARITE FRERE movel flhzf

the Bill “ relating to the emig™ : Jony

native laborers in the British tiul"’
of St. Kitts” bo read a thi¥

and passed, . ud the
The Motion was carricd 8
Bill read a third time.
ENCH

EMIGRATION TO THE I'E
COLOMNIES.
. the
Mr. BEADON suid thsh f;
Standing Orders had been sllﬂl". , gol'®
begged to move that the Coune I
itself into a Committeo upou ' iy
regulate and authorize the mll(‘ulomea.
Nativelaborers to the Frentht o4
Tug VICE-PRESIDEN " oeesit!
unless there was very grent !
for proceeding wit}h t,hcll Hen
he should prefer he cONENE o gel
it to stund.l over till Sntul'd“}i’utotbe
as he bad not had time t0 Mo 0
Report of the Seloct (,.‘om"n ,,(.(-es!"y
Mr. BEADON said t'h(:,e.« y
was that the Agent anpotl! ation (11
French Government for ('mliiw 7"01
th - Island of Re-union l{ll(l art’y bet!
that repeated applications
nnde for the cariy passilts =
As the orders from hm"..t: 1’°b']t:;.
treme ly urgent, it there I o bo pr
t'on, he should like the D! et
ceceded with, )
M., SCONCE said,

it : l'
il
e ¢he
th of*

, f: ar
that the Bill should 1 tily 1,1-1'[“’;111
to-day It had heen ha® 2T lshi“
aned hastily revised; att o Y

h(- (llll ell .

important matter,
tha' it should l‘»o h
the Council bet ro 18 W& iy 1eh o
ed. e wished the (’(mmmlv nl’l’l{;nd
ber that the Bill did 1o :\In;irust e
Caleuttn, but nlso t0 b
B'nnlmy" and ho Phous }ovel'n”’e
s . S il
Madias and anb"y]e sllh.]{'(t n

should he consulted 27!

s DN
Tug VlCIC-I’Rlu‘!‘!l’"'m: ;
by Section X11 [, onuglt = g ho 'ould

wy- O . wov
for Ro-nnion nt all 5¢& Oﬂulc is " 1;;11

Ty condeCT
agtily €0 L ph
a8 B Snally e
t wad i

J[ore e L
Heo thought thc'tm'w wher t}“ w",cI;
mulke no difforence e fo

. ,“vr 0
was passed n woek 0::.4 the };d
lnter. When wo PR ¢ guspe

s id no
Mnuritius, we d
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Standing Orders although emigration
t» that Colony was also very urgent
and an Agent for the purpose had
srrived. o (the Vice-President) did
not ses auy papticular ne- essity for
vassing the Bill so horviedly. Nor wan
it sven stated that the Apgent of the
Yrench Government bad® hired a ship
for conveying emigrants to He-nnion,
and as the llonorable Member for
Beogal had suggested, the Madvas
and Bombay Governments ought to
to he consulted in the muatter. The
Bill was one which, if once passed,
could not be altered,

Ma. BEADON said that. if the
Honorable and learned Viee-Presi-
dont and the llonorable Member for
Benpal still objeeted to the 1511l being
proceeded with ta-day, he should have
no objeetion to its consideration bein ¢
postponed till Saturduy next [Mr,
Beadon then vead Despatehes from
logd  Wodehouse and Sir ,Charles
‘Wo: d showing the desire of Tlor Ma-
jesty’s Government, that a lnw shonld
be passed without loss of tiime to give
Hieet to the Convention. ]

Mg HARINGTON said, he thonght
that this discussion was Mot very well
timed, wud that it should have taken
place on the Motion of the llonorable
Mawber of Council (Mr. Beadon), who
was in charge of the Bill, for the sus-
pen-ion of the Standing Orders with a
view to an jnstruction being given to
the Be'ect Committee, appointed to
consider the Bitl, to make their report
within w we ek, If hovee llectad rightly,
that was tho time fixed for the Select
Committee io mnke toeir repart. Tt
was the practice of Select (‘ommitiees,
on Bills referred to them after the
secand reading, whe ther sanctioned by
the Stand-ug Ocders ornot, he was not
then prepared to say, nutto meet and
consider u Bill until the peri-d for which
the Bi1 was published for gene al in-
formation  hud expired, uuless, as in
the instanes in point, a special dirces
tion should be given to the Committee to
make its ropors on an earlier date.
The time for collecting the opinions of
the loesl Glovernments was during the
period that intervencd between the
second rending of a Bi'l aud the date

[Serrenpex 22, 1860. ]
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fixed for the Select Committee to which
it was referred, to make their report
upon it. Unlias when o Hill was
ordered to be republished, there would
be an obvious incmvenience in serking
the opinions of the 1 cal Governments
upon a Bil} after it had bheen reported
upon by the Select Committee which
was what he understood was now pro-
osed by the Honorable Member for
engal in respect to the present Bill.
The obj -ctions taken be the Honorable
Member for Bengel to their proceed-
ing with the Bill to-day might perhaps
have been properly urged when the
Motion for suspending the Standing
Orders was mnade for the purpuse of
giving to the Select Committee the
instruction already mentionerd, but not
having been brought forwardat that time,
and the Council having resolved that
the Rill shoukl be proceeded with as
rapidly as possible, he thought that
the Cou- cil could not now consistently
grant the delay asked for by the Ho-
no a*le Membsr for Bengal on the
ground on which he had plared his
Motion,

After some "mrther diseussion, Mr.
Beadon withdrew his Motion, and
maved instead that the consideration of
the Bill ba postponed till S iturday next.

Mgr. SCONCE moved by way of
anmendmeut that the ronsideration of
the Hill be postponed until reports
were paceived from the Gevernments
of Madras and RBowmbay on the subject.

Tho amendinent being negatived,
the o'iginal Motion was then put ard
earried, and the consideration of tho
3ill wns nccordingly posiponed till Sa-
turday next.

PENAL CODE.

The Order of the Day being read for
the adjourned Committee of the whole
Council on ¢ The Indian Penal Code,”
the Couueil resolved itself inte a Com-
mittee f£.p tho further eonsideration of
the Code.

The postponed Section 66 and Sec-
tions 67 to 70 were passed uas they
stood,

Sectin 7}
amendment,

was passed after an
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Tue CHATRMAN moved the intro-
duction of the following new Section
after the above : —

“ Whoever kidnaps or abducts any child
under the age of ten ycars, with the intention
of taking dishonestly any moveable property
from the person of such child,shall be punished
with imprisonment of either description for
a term which may extend to seven years, and
shall also be liable to fine.”

Agreed to.

Sections 72 and 73 were passed ss
they stood.

Seetions 74 and 75 were passed after
amendments.

Tne CHAIRMAN moved the res-
toration, with modifications, of Section
76 of the Original Code. The Section
as proposed was as follows :—

“ Whoever unlawfully compels any person
to lubor against the will of that pereon, shall
be punished with imprisonment of either
description for a term which may extend to
one ycar, or with fine, or with both,”

Agreed to.

Bections 76 and 77 (velating to rape)
were passed after amendinents,

Section 78 (respecting unnatural
offences) was passed ax it stood.

Seetion 1 of Chapter XVII (of
Offeniees a ainst Property) was passed
after an amendment in illustration (%).

The consideration of the Code was
then postponed, and the Council re-
sumed its sitting.

The Council adjourned at 5 o’clock,
on the Motion of Mr. Harington, till
Tuesday morning at 7 o’clock.

4

Tuesday Morning, September 25, 1860,

PRESENT ;

The Hon’ble the Chief Justice, Vice- President,
in the Chair,
H. R. Harington, Es ., | C. J. Erskine, Eaq.,

H. Forbes, Fsy., and
A. Sconee, ks, l Hon'ble dir C. R. M.
Jackson,

.

PENAL CODE.
Mgr. ERSKINE vaid, he had re-

ceived a vory voluminous correspon-
denco from the Bowmbay Government,

o qalter
suggesting that the crimo of “(h;ucot
be made a penal offence. It ¥4
desirable that the papers SIwﬂlﬂove
printed. He should therefor?
that they be laid upon. the table. it

Tar VICE-PRESIDENT, H; thert
ting the question, observed molaﬂs"
was now in the Penal Code #
which provided for the offence:

The Motion was carrieds , thet

The Order of the Day bei"s f
rend for the adjourned FO”'”?;Itll(uﬂn
the whole Council on the ' .
Penal Code,” the Council * 'conil’
itself into a Committee for
deration of the Code. vl T

Section 2 of Chapter XV
to theft. i g

Some conversation ensued 9 l,wcall)'
ing this Section applicable £ ;
in dwelling houses. . | I,,l,«:w;

The Scction was ultimately 4okt
as it stood, the Chairman 11"‘,“”), P
to prepare a new Section spect §
viding for the other mat(;e"'thaft b

Section 3 (relating t0 gy 10 th
clerk or servant of prop® (-}m ‘]oyﬂﬁi
possession of his master "b" it
was passed after the SUb* ' v why
“ ten years' for ¢ seven ¥ pmet
maximnm terin of i"’f’.r]s([)' i
which the offender was 1iabl% o nﬂ;r

Section 4 (relating 0 " hlf’

. o ogusing 4% el
preparation made for ¢ ithing O
hurt in order to tho C"f":'_ g 8
thefi) wns passed albe! )\f“’
ameundment. gion) i

Section 5 (defining ex:,op:ullnﬂf"iwn
passed after a verbnl BL 5o opred
illusteation (¢), m'ul w”" lti(’" () e
of anisprint in ll]ll-“”ﬂ',u sod 87

Sections 6 to 9 were | -
steod. T LR

Seetion 10 relldere_d ql\xfcﬂ l)u”}h'n
throat of accusation 0 o gatioBr . e

f abh transporits
able with death, b W y iml
linblo to ba puntsh€®
ment for ten _vlvnrs and “"?l'(SONtm.w'

Sri CHARDLES 7 Lond "o
there were certh 8550
monunt to usﬂussmﬂ'“‘)“’o wneed ;g
antions of unnatird g pish®
he thonght, 0“#{“” lt'(;" o
trunsportatiou for b Vmss

The Section was 1 abov?

ko e 10
addition of words

el&“d





